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Advocate for 44 44 
Applicant(s)  
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28.4.2000  

• Ms.Sabana for MRR,nair 

• Ms. Viii rep. PJ Philip 

Heard. The application is admitted. 

Respondents shall file their reply 

statement within four weeks with a copy to 

the applicant, who may file rejoinder, if 

'any, within two weeks thereafter. List 

before RC f9r completion of pleadings on 

9.6.2000. . . 

• 	. As regards the interim prayer is 

concerned, learned counsel appearing for the 

respondents submits that a copy of the panel 

prepared and publ{shed pursuant to the 

directions in, Ok 1402/93 in Palcthat Sub 
C 	 o diL 	n-J1 	y $ lxel' 

Divisionj ... 	This 	undertaking 	is • noted. 

Respondents shall produce the panel - so 

prepared alongwith the reply statement. 
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Notes of the Registry 	 Orders of the Tnbunal 

RC 	 10.11,2000 

Nope for the app1cant. 	 Mr. MR Harira3j 

On behalf of respondent , 

learned cousnel seeks 	court. 	
Heard. Orders pronounced in 'open 

further time to file the/ 

reply statement. Time 

t111 7,7.2000 Is given2 AVH/VC 
10.11.2000 

"'C1i 'on 7.7.2000. 	S. 	 - 

9.6.2000 -p 

iI RC - 	
- 

None for the applicant. 	 - 

On behalf of respondent ,  

learned counsel again 

• seeks further time,.t& fi.1  
reply statement. Time 

till 31.7.2000 is given 
 

as last ahance0 
 

Call oi31.7.2000 	
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A. 	___ 
Notes of the Registry 

RC 

• None for the applicant. 

Respond.ntes couus•l present, 

Applicant ia' given once agai 

time till 21.8.2000 to' fila 

• rejoinder,, if any. . , 

For completion of pleadings, 

call on 21,8.2000. 

• 	31 97. 2000 

RC 

None for the applicant. •' 

Respondents counsel represent d 

by another counsel. 

Siflce the applicant has not 

filed any rejoinder in spite o 

the time given, the pleadings 

in this case are treated as 

complete and this case is deemed 

ready for final hearing,. 	•' ". 

• 	
21.8.2000 

31nvi 	3TT 

Orders of the Tribunal 



CENTRAL ADMINISTRATIVE TRIBUNAL 

V 	 ERNAKULAM BENCH 

O.A.No.4-71/2000 

Friday this the 10th day of November,2000 

CORAM 

}ON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 

V.Balan, S/o Nayadi, 
aged 41yea.rs, 
Kunnathutharathu House, 
Neduzhottu, Shornur. 	 . . .Applicant 

(By Advocate Mr. M.R.Harira) 

V . 

Union of India represented by the 
Secretary to Government of India, 
Ministry of Communications, 
New Delhi. 

The CGMT, Kerala Circle, 
Trivandrum. 

Telecom District Manager, 
- 	Palghat. 	V 	 ...Respondents 

(By Advocate Mr. PJ Philip 

The application having been heard on 10.11.2000, the 
• 	Tribunal on the same day delivered the following: 

• 	

V 	 ORDER 

HON'BLE MR. A.V.HARIDASAN, VICE CHAIRMAN 

The applicant who was engaged under the Junior 

Engineer, Telecom, Shornur during 1978 approached the 

Tribunal in the year 1993 on the ground that he was not 

engaged for work. The said application was disposed of 

along with O.A.140.2/93 and connected cases directing 

that a panel of casual mazdobrs who had performed duties 

in the past may be prepared for reengagement. Though 

the applicant submitted his application for reengagement 

pursuant to the notification issued, he was not 

empanqiled for engagement. Therefore, aggrieved by his 

non-inclusion in the panel for engagement the applicen•t 
V 	 V 	

contd.... 
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has filed this application for a declaration that 

non-engagement of the applicant as approved casual 

mazdoor is illegal and to direct the respondents to 

.ernpanel the applicant as an approved casual mazdoor and 

to engage him for casual work on the basis of the 

placement fn the panel. 

The respondents in their reply statement 

contend that the applicant did not produce certificate 

issued by the Gazetted Officer for his prior engagement. 

Therefore, he had no claim for reengagement. They also 

contend that as the applicant had for the first time 

approached in the ,_YO,ar 1993 for reengagement having been 

engaged only in the year 1978 his claim is barred by 

limitation and therefore he cannot be included in the 

panel for engagement. 

After hearing the learned counsel of the 

applicant and perusing the pleadings and materials 

placed on record, I find that the action on the pa.rt of 

the respondents in not empanelling the applicant cannot 

be faulted for they have on the basis of the decision 

given by, this Tribunal in O.A. 1027/91 and connected 

cases decided not to entertain applications from 

approved casual labourers for reengagement beyond a 

period of seven years and unapproved casual labourers 

beyond a period of three years. As the applicant had 

put forth his claim for reengagement only after a lapse 

of 15 years from the date of last engagement, the 

respondents cannot be faulted for not empanelling the 

applicant. 

contd. 
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4. 	In the result, the application fails and the 

same is dismissed leaving the parties to bear their 

costs. 

Dated the 10th day of November, 2000 

A.V. HDASAN 
VI CCHAIRMAN 

S. 


